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(i) Report on the working an«l 
activities of the Central Bank of 
India for the year ended the 31st 
December, 1976 along with the 
Accounts and the Auditor’s Report 
thereon.

(ii) Report on the working and 
activities of Bank of India for the 
year ended the 31st Decemcor, 
1976 along with the Accounts an~ 
the Auditor’s Report thereon.

(iii) Report on the working and 
activities of the Punjab National 
Bank for the year ended the 31st 
December, 1976 along with the 
Accounts and the Auditor's Report 
‘hereon.

(iv) Report on the working and 
activities of the Bank of Baroda 
for the year ended the 31st Decem­
ber, 1976 along with the Accounts 
and the Auditor’s Report thereon.

(v) Report on the working and 
activities of the United Commer­
cial Bank for the year ended the 
31st December, 1976 along with the 
Accounts and the Auditor's Report 
‘ hereon.

(vi) Report on the working and 
activities of the Canara Bank tm 
the year ended the 31st December. 
1976 along with the Accounts and 
♦he Auditor’s Report thereon.

(vii) Report on the working and
activities of the United Bank of 
India for the year >nded the 31st 
December, 1976 along with the
Accounts and the Auditor’s Report 
thereon.

(vjii) Report on the working and 
activities of the Dena Bank for the 
year ended the 31st December, 
1976 along with the Accounts and 
the Auditor’s Report thereon.

.4x) Report on the working and 
activities of the Syndicate Bank 
for the year ended the 31st De­
cember, 1976 along with the
Accounts and the Auditor’s Repart 
thereon.

(x) Report on the working <md 
activities of the Union Bank of 
India for th* year ended the 31st 
December, 1976 along with the 
Accounts and the Auditor’s Report 
thereon.

(xi) Report on the working and 
activities of the Allahabad Bank

for the year ended the 31st Decem­
ber, 1976 along with the Accounts 
and the Auditor’s Report thereon.

(xii) Report on the working and 
activities of the Indian Bank for 
the year ended the 31st December,
1976 along with the Accounts and 
Auditor’s Report thereon.

(xiii) Report on the working and 
activities of the Bank of Maharash­
tra for the year ended the 31st 
December. 1976 along with ihe 
Accounts and the Auditor's Report 
thereon.

(xiv) Report on the working and 
activities of the Indian Overseas 
Bank for the year ended the *slst 
December. 1976 along with me 
Accounts and the Auditor’s Report 
thereon.

[Placed in Library. Set No. LT-565/ 
77.]

(2) A copy each of Notification 
Nos. S.O. 1984 to 1996 (Hindi and 
English versions) published in 
Gazette of India dated the 18th 
June, 1977, under section 296 of 
the Income-tax Act, 1J61. placed m 
Library. See No. LT-566/77.]

N o t i f i c a t i o n  u n d er  C e n t r a l  E x cisk s  
and S a l t  A c t ,  u n d er  C u s to m s  A c t  and 
u n d er  C e n t r a l  E x c is e  R u le s ,  a n d  a n  
E x p la n a t o r y  M e m o r a n d u m  xn r e s p e c t  
or N o t i f ic a t io n s  N os. 282 (E ) t o
385<EX

SHRI H. M. PATEL: I beg to lay
on the Table:

(1)A  copy each of the following 
Notifications (Hindi and English ver­
sions) under subsection 88 of the 
Central Excises and Salt Act, 1944:—
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U) The Central Excise (Fourteenth 
Amendment) Rules, 1977 pub. 
lishsd in Notification No. 
G.S.R. 281(E) in Gazette of
India dated the 18th June.
1977.

(ii) The Central Excises (Forteenth 
Amendment) Rules, lf>77 pub­
lished in Notification No. 
G.S.R. 316vE) in Gazette ci
India dated the 13lh .June,
1977. [Placed in Library. See 
No. LT-567/77.]

(2) A copy each of Notification Nos. 
G.S.R. 310(E) and 312vE) (Hindi end 
English versions) published in Gazitte 
of India dated the 18th June. 1977 
issued under section 3 of the Central 
Excises and Salt Act, 1944. [Placed 
in Library. See No. LT-568/77.]

(3) A copy each of the fol owing 
Notifications (Hindi and English ver­
sions) under section 159 of tlic Customs 
Act, 1962:—

(i) G.S.R. 362(E) to 383kE) publish­
ed in' Gabette of India dated 
the 18th June, 1977.

Cii/ G.S.R’. 387(E) published in
Gazette of India d t̂ed the 
20th June, 1977 together with 
an explanatory memorandum. 
[Placed in Library, See No. 
LT-569/77.]

(4) A copy each of the following 
Notification (Hindi and English ver­
sions) issued under the Central Excise 
Rules, 1944:—

(i) G.S.R. 771 published in Gazette
of India dated the 18th June,
1977 together with an expla­
natory memorandum.

(ii) G.S.R. 280(E) published in 
Gazette of India dated the 
18th June, 1977 together with 
an explanatory memorandum.

Gil) O.S.R. 282(E)' to 309(E), 311<E), 
318(E) to 315(B) and 317(E) 
to 801(E) published in Gazette

of India dated the 18th June, 
1977. [Placed in Library. 
See No. LT-570/77.]

(5) An explanatory memorandum 
(Hindi and English versions) in res­
pect of Notification Nos. G.S.R. 282(E) 
to 383(E) published in Gazette of 
India dated the 18th June, 1977. 
[Placed in Library. See No. LT-571/ 
77.]

D etailed D emands for  G ran ts  of  the
M iinisthy o f  E nergy tor 1977-78.

THE MINISTER OF ENERGY (SHKI 
P. RAMACHANDRAN): j  be® to lay
on the Table a copy of the Detailed 
Demands for Grants (Hindi and Eng­
lish versions) of the Ministry of Energy 
for 3977-7-8. [Placed in library. See 
No. LT-572/77.]

12.38 hrs

ELECTIONS TO COMMITTEES
(i) C e n t r a l  S i l k  B o a r d

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND COOP­
ERATION (SHRI MOHAN DHARIA) 
I beg to move:

“That in pursuance of sub-section
(3) (c) of Section 4 of the Central 
Silk  Board Act, 1048. the members of 
this House d0 proceed to elect, in 
such manner as the Speakei may 
direct, four members from among 
themselves to serve as members of 
the Central Silk Board, subject to 
the other provisions of the said Act.”
MR. SPEAKER': The question is:

“That in pursuance of sub-section
(3) (c) of Section 4 of the Central 
Silk Board Act, 1948, the members 
of this House do proceed to elect, in 
such manner as the Speaker may 
direct, four members from among 
themselves to serve as members of 
the Central Silk Board, subject to 
the other provisions of the said Act.”

The Motion was adopted.


